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Separate pafig is given to this p p t  in order fhat it mag k . 
Bled as a separate &piladom 

- - 
PART IV 

,' 

Acts of the Gujarat Ldgislature and Ordinances promulgated 
and Regulations made by the Governor. 

'~h'e following Act of the Gujarat Legislature, having been assented to by the 

Governor on the 23rd October 1964 is hereby published for general information. 

AKBAR S. SARELA, 
S$cretary to the Governqnt  of Gujarat, 

Legal Depart men t. 

, 
GUJARAT Am NO. 27 OF 1964, 

(First published, after having received the assent of tfie Governor in the 
"Grrjnrat ~ o v e r h n e n t  Grizette" on the 28th October 1964). , 

An Act, to amend the Bombay Khadi and Vjlla_ee Industries Act. 1960. 

' ~ f  is hereby enacted in the Fifteenth 'Year of. the Republic d India as 
follows : - ' 
1. This Act may be catId the Bombay Khadi and Village Industries (Gujarat short t,it,le., 

~bendment)  Act, 1964. I 

I 111 1 6  Bombay Khadi and Village Industries Act. 1960. after section 26, z:t$ti;?i 
XIX 
of the fo!towing shall .be inserted, namely :- 26A in ~ o m .  

1860. 
1 .  

XIX of 1960, 

"26A. I €  any amount due to the Board in accord&ce with the terms of ~ e c o v e r ~  of 

a contract or otherwise or any sum payable in connection therewith, has 
been p i d ,  the amount or, as the case may be, the suh shall, without pre- 

judice to any other remedy provided by law, be redoverable as an arrear of 
land revenue on a certificate in the prcscriberl form being issued by the Board 
lo the Collector.". 
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- EXTRAORDINARY 
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Sepamte paghg b given to thh part in order that It may k 

Bled ms a stpsrate compilation 
- - 

PART I V  
Acts of the Gujarat Legislature and Ordinances promulgated 

and Regulations made by the Governor, 

The following Act of the Gujarat Legislature, having been assented to by the 
Governor on the 31st May 1965 is hereby published for generql information. 

B. V. PAlt4NlAFE. 
Joint Secretary to Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. 17 OF 1965 

(First published, after having received the assent of the Governor in the 
" Gujarclt Government Gazette" on the 5th June 1965.) 

An Act to amend the Bombay Khadi and Village Industries Act, 1960. 

It is hereby enacted in the Sixteea~b Year of the Republic of India as 
9 follim s : - 

1. This Act may be called the Bombay Khadi and Village Industries (Gujarat gh& 
Amendment) Act. 1965. 

Born. 2. In the Bombay Khadi and Village Industries Act, 19G0 (hereinafter refe.ammdment 
t:" rrerl to as "tho principal Act"), in section 4, in sub-sections (31 and 0, for thcO'Ye"On 4 

or Bom.xlx 
19430. ~ o r d  "allowances" the word "emoluments" shall be and sball be deemed always ,,f loco. 

to hakc bccn subslituted. 

.. r 3. In section 29 of the principal Act, in cIause (a) of sub-section (2). for the Amendment 

word "allowances" the word "emoluments" shall be and shall be deemed always or seotfon PD 
of Hom.XlX 

to have been substituted. d 1980. 
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Separate p a  L @vea to this Part h d r  that Y 
m y b ~ a s a ~ c o m p l l a t f # .  

. '  

P A R T  IV I 

Acts ot Hae GnjarPt Lqgisbttm and Ordinanma paom- & 
Regnlatium ma&- by flmt ~ovcntor,  

\ 

# 
The follow* Act of the Gujarat Legislatiire having been assented to by the 

Governor on the 31st July, 1990 is hereby published for general information. , 

R. M. MEflTA, 
Secretary to the dovernkent of Gujnrat. 

Legal Department. 

, . GUJARAT ACT NO. 15 OF 1990. 

(Firs; published, after having Peceived the assent of the Governor in the 
4 "Gitjarat Governmm't Gazette" on the 31st July, 1990). 

AN ACT 

fwther to a d  i3.e Bombay K U i  a d  ViUcage Isdwt& Apt, 1960. 

It ia horeby e!rsctrd in kllc Forty-firat Year' of tho Republic of India as ' 

fullow8:- . > 

.S:tort W8 
1. ( I )  This Aot nuy be'mlled bhc Bombay Uadi and Village hdustrica d wm. 

(Gujwnt hondment) Act, 1990. menmment. 

{a> It dull cum &to fosm on mch date as tho Statu Govement usy, 
by ~~t i f i cd ion  in tho Oflcbd @a&& appoint. 

s 2; Iu the Bombay W and Rhge  Industries Aot, 1960 @emiaa%r Wad-t 

d 
r ~ h d  t o  as "the prinoipsl Act"), in seotion 2, for chum (f), the foll&ing $ 

1 ~ .  shall bc suhstitutcd, nn11w1y:- . m u f I @ 6 k .  

1 9-1 
lv-Es .-I 3-1 



CfUS.  GtOVT. GAZ., EX., '31-7-90 [PART XV - 
- 

" ( j )  "village industry'' m a , - '  
0 

(i) any. M a t r y  located in a +rid area which producea my goods 
or rendem say servica with or without the psc of power asd in which the 
h e d  wpital inves$ment per head of an arbitan or a worker doe8 not emed 

thouma mpees or alloh other mm as may, by notification in the 
w d  be specified from time GO time by the State Government : 

Provided that any indu~trp specified in the Schedule and- located irk an 
am other than a rural area and r e c o p i d  as a viUage i~du&ry.at any * 

timebofore the comop.Cow~ne of the Bombay h d i  and V a g e  Industries 
(Q~jsrat hmdment) ht. 1990 ahall, n&with&anding anything containid 82 ' 
in this mb-clause, mntinuo to be a village jndustxy ullder this A d ;  

b 

(ii) any other ao~-manufacturir~g ni,it .established for the rrolo purpos 
of promtisg, ruaitdininh~g, ~&tir?g, servicing (including mother units) ' 

or mwging any village industry; 

%xplanda~n .- Por tho pmpose of thk olause,L 

(a) "fixed o&ital iawatmeut " includes ir~ve&~ent iu plaru,'ar~d nlaohi- ' 
oery and bnd an4 buildl?g of all industry; 

(b) "rural area" meang tho area oomprhd in any vilhgc, aud includes 
the area mnipkd in any tpm, tIw population .of which doos lzot e x ~ e d  
ten thousand or such other figure stl the State Qovcmrnent may, b J * 
notification in eho Off&x'aaE G u W ,  specify from tiuie t o  tiu~e.". \{ 

d 3, In the prbipe l  Act, aftcr sect.ioa 4, tbc follo~riug wct.ions h U  ba 
mF- lb aB hqertcd, iisuely ;- 

. -  "4A. A porson shl l  bo disqualified for being app6inted as, or for boing, 
a nielnber of tbo Board, if- 

of Bbeta. I 

(a)  re ia or is found t o  in n l~lnstio or a perbun of mrsohd ruind; or I 

(6) he is adjudgcd b~solvent; OK 

he has bekn convioted of aa offetlco involvil~ nloral turpitude; or - 

(d) he has my finan&L interest in any 8ubsiSthg contract nudo with 
or in any work king clone by tho Board, ex*@. as a ahamholder (othor 
than a Director) br n eoups;;y as (ld%ad iu sectiou 3 of the . Cuirrpaniea . 

I d 1 # .  

Act, 1956: 

mvided that whem he is sr ahareholder, he ahall & O M  t o  tho 8tate 
&w~nn~eu& the antwo and extent of s h e  held by him in rruch s com- 
pany; or . . 

- (e) hi has auy hanoial in,telest in any busiess dcnliug of tho Board 
, with any vilhge industry; or 



PART TVJ - ' QUJ, wT, UM., -EX., 31-7-90' ' 18-3 

- 0' he being an offioa bea~ex of a %go inducltry ia held reaponaiblo by 
the Board for any default in payment of its dues by village industry to 

C 

the Board; or.. 

(g) ho holds any o& of profit under tho B o d ;  07 

1 

+ 
(h) Iio ha directly or indirectly, hy himaokf or his partner or bj a 

mcn~h:r of his family any ahare or iutemst is any transaction of lorn of 
uouey bomwod by any village industry ffom tho Ihard; or 

(i) ho has dir&tly or indirootljr b j himself or ilis partner or by a mon~ber 
of hia family atiy &am or intereat. in any work dona by $he order 9f the 
ward. ". 

43. The State Gavonsrtent -nu?, by notification in th Ofskid ~ & 6 ,  

rolnove froin offi08 any member of the Board, who- 
Itemoval of 
membea of 
the Boacd. 

( ( I )  ie 'or become? subject to . ouy of tho dlqualificatious n~sutioned in 
mct io~~ 4A; or 

, 

( b )  in tlrc opinion of tlw* b a t c  Government llaa failed or is unable to 
w r y  ovt his d~itics aa auoh member; or 

(o) + absents l l i m l f  from three mm&tivo meting6 of thg ~ o i d  without 
tho lea* of tho Board: 

Providccl that before issuing any wch sotification, the State Govern-' 
mmt s h l l  give an opportunity t o  tho membor cbnmrned t o  s h o ~ ' c a u ~  
@nit, such removnl.". 

4. Xu the principal Aot, for scotion 5, the following mction shall IM aub- Snbt i tu th 

stitutcd, ~san~cIy;-- of Beotlon 6 
of Born. 
xm of 1980. 

"6. Whe~i a member of a B o n d  rmigua aa providod hl section 4 or G - Vacano s 
removed by a notifimtiolr isnued under section 4 B or ($a, L shall aesaa to b. fild 

early M 
bo a mornber of tho Bond from the date of acceptance of reeigmtiou p,odaable, 
or the date of tho notification issued under mction 4B or, a9 

tho GnW may bo, the d a t ~  of d0at.h and tho vacmcy ocou~iug on suoh 
wasor e b U  be fiUed by the %to Cbhrrunont ae early as may be praotioable: 

Proviriod that during ally auch vacancy tha cor~ti~u~ing lnembors ~ s s y  act 
aa if so VaOancy had occuryd.". 

5, It\ the principal Act; in section 10, for mb-aeaion (Z),  tho followillg knsnamwr 

sub-so tion sbll IM substitutml, namely :- of sectiw 
10 of m. 
XXX of HMO. 

"(2) . Evory contract  hall be lnade on behalf of a %ad by tho Clairluu, . 
bho Vid-ChBiTm8nl thb hmetary, or tho Chsirman of tho Divkional Coin- 
mittw 6r at1 officor of the Board enlpowed in that &half by II h a ~ l . " .  



Ub'ility of 
membew for 
los$ - 
or m i m d r  
oation. 

Pow0t of 
antbwised 
d o t r e  to 
PBM)v(P 

reoord and 
m o m  

GUJa QOVT. GAZ., EX,, 51-7-90 [PART . JT . 

6. Is the prinoipal hk, in motion 2l, in mb-aeotion (a),- 
. % 

($1 for the lot ter~ and f i p ~  "&.;500" the lettors and fi-8 '{Rs. W" 
 hall be wbstituted; nlkd , ' 2 

IL. 

(ii) for the lettern a d  fjgunra "B. 5000", the lettera and figurea "Rs; 
iW,W1' shall be substituted. 

7. In tho pritioipal Aat, fbr soctioa 26, the following motion ahall bc sub- 
atituted, mme1y:- 

"26. ( I )  In disoharga of its fwtiow, the Soad ahall be guided- by suoh 
direotions ae may be given to i t  by the Stato Governmnt from time to 

. , time. 

(2) Where tho Board mkoe  pemistont dofault in camplying with or in 
giving effect to any dirItctiona given t o  it by tho &at0 Qo~ernment under , 

sub-section ( I ) ,  it ahall bo l a d d  for tho Stato Government t o  h l v o  the 
'Board d e r  motion 31 .". , 

8. In the prhdpal Act, a h r  scotion 26, the following m i o n e  aha1 be ' 

inserted, namely :- 

"26AA. ( I )  Every lnelnber of tha B o d  or ita Committee hll IM por- 
aonaliy liable for the loss, 1vnst.8, or miaappli&tios of any money, or other 
property of tho Board t o  which he has beon party, or whioh haa bean mused 
or- faciht.atd by his miaoonduct or gmss neglect of his duty as a niembor. 

(2) 2 a h r  giving t l ~  melnber mnoerned a masonablo oppm%uuity for she* 
aause to the contrary, an offiwr nu thor id  by the Stab Qovornment i~ 
ssti&ed that the low, waste or u3isapplioation of nn y mowy or othor property 
of the Board is a h o t  cossequence of h n d u o t  or groas sogligenoe on- his , 

part, the offiwr suthrised shall, by an order in writing, dim& auob mem- . 

hr t o  pay to the Board before s fixed date, the amount roquired to be reim- - 

b u d  t o m  it for such low, w e  or mia-appliuation,?. 

(3) If the amount i~ not so paid, it shaU bo wmvered as an arsear of land 
rovonue and cfedikd t o  the fusd of tbe Board. 

(4) Any parson a ~ i e v e d  by the hoieion or aotios of tho officer so autho- 
r k d  may apply to tho District burb within oso month of G h o  deihion or 
notion for rdms of his grievanm and thab  court may, a b r  taaking auoh 
evidence as it thiqks neoeasary, confirm, mo$ify or ramit, tho payment t o  the 
f iord,  

. 26AB. ( I )  Where, the offiwrauthorissil in thia behlfby tho Stato hvear- 
m o ~ t  is of the opinion that asg person, who in his aapaoity a? a rnernh~, 

, 

oficer, servant, OF =secretary of tho Board had, in his custody, any  cord, 
111oney or ot.her property hlonging t o  tho Board, is after his wt.iromcnt, re- 



. . 
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. mo~al,or. suspension from office, ae the case may bo, got likely to* deliyar 
wcb record Qr propby or pay such mosey, the officor 80 authorid mag, 
by a mitten order, =quire that tb recod, propety or money so detaind 
be delivered or paid to the Board forthwith. 

(8) If nriy such paw as aforesaid shall not deliver tho rccard or property 
or pay tho money aa directed, the offioor BO autbrkd may c a w  him, to  be 
appreha~ded and may send him .16t,h a warrant in .suoh form as may bo prep 
mibed to be confined in a civil iaiI $ill he delivors the record or property on 
pap the QOMY : 

Provided that no such person ahall be so detained in confinement for 
a period longer than + on6 calendar month. . 

(3) It 8hd bs lavful for the a%wr so suthorised- 
I 

(a) for recovering any wcb money t o  direot that suoh money be re- 
covered acl an arrear of land revenue and on suoh direution bekg given, 
slmh money shall be recoverable as an arrear of land revenue from suob 
person; 

(b )  for recavering any such record or property to issue a 
seamoh warrant and to exer~im ,all such. poams with raspeat thereto aa 
may lawfully be exercised by lbgbtxate under the provisiom of Chap- 
tm ? of thd Code of Crimin%l Prooedure, 1973. 

(4) No aotion under sub-scction ( I ) ,  (2) or (3) shaU be takon unless 
rwonable .oppo,rtunitp has I been given to the person concerned ix show 
cause why such aotion should not be'taken against him.". 

9, In the principal Aot, in seotion 31, the [foIlopriig Explanation a h d l  be 
I added st the end; namely:- 

"Explanation :-For the purposes of this seokion, mere appointment of 
additiond membem in a Board shall not be deemed to be reconstitution or 

J , reorganisation of that Board!'. , 8 

' -  [See aeotion 2(f)3 

q - Group-1 Village Indmiries. . . 

(1) Bee-keeping. . 

(2) Cottage Pottery Ind&try. 

(3) Cottage Match Industry, ~nuufaoture,af ~ird work8 a i d  ;Isa&ia 
. . w. 

(Cottage Match Xndwtry), 
I .  

(4) Cottage Boap Industry. 

JY-EX,-~&-Z , 
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(6) Flaying, Curring, Tanning of hides and s k i  and anoillary Indlrstri~ 
mmeckd with same and Cottage Leather Industry. 

(6) G h n i  Oil Industry. . . 

(h Haid +&id. Psper ~ ~ d & t r ~ .  

(8) 'Rfanufwtur& of Cane Qecr and EAa9ldsari. 

(9) Palmgurmaking and other Palm Products Industry. 

(10) Prowsshlg, Packing and marketing of Cereah, Pulsas, Spioes, Cohdi- 
2 monk, W l a a  . o h .  (Prowing of Cereala and Pubes) 

' (1  1) Pibro (Other than coir) Industry. 

(12) Blooksmithy and Carpentr J (Manufa[:turing and serving not involving 
the uae of powor, but in the case of Manuf~ture of A h r  C I m k h  
and bheir acass~r i~s  power may be used). 

(13) ' ~ o b s r  Gsa ~ l s n t ;  Manufactma of and use of manure and met&*,* 
!gasfrom iow-dung and other waste produats-(such as f h h  of dead 
animals, night soil, etc). . 8 

(14) Lime stone, lime, shell and other lime products .11ku8try (Lime &one 
and its produots). 

: I  

(16) Xanufaoture of ahellac. 
. . 

'I 
(16) Colleotion of forost and fruits for medioinsl purpoias . . 4 

'(17) Fruits and vegetable procaasing, preeervation aid canning inoluding . 
h p i o k l ~  (Fruit; pmoesaing and fruit preservation). I 

(18) Manufsature of Hoiue holi utenaiLs from Aluminium. 

(19) Bamboo and Cane work. , 

(20) -"Poly ' V ~ t r a "  means any cloth woven on handloom in India, from 
. yarn hand spun in India from a mixture of man made fibre with 
either cothn, silk or wool or with two or all of them or from a . 

m k t u r e  of man made fibre yarn hand apua.in Inilia with 
cotton, silk or woollen yarn and spun in India or with any two 
or .all of such yam, 

Village Industrim 

Group-II : Mineral Baaed Industry. 

' (1) Stone cutting, Crushing+ Carving and eng~aving for Temples and 
Building. 

(a) Utility artiolesi 
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(3) Blah and slate peucil mking, 

. 44) Wufacture of Pl- of Paris. 

- (6) Fuel briquetthg. , . 

7 Jmeflery out of Gold; Silver, Stone,' shell and 8pthetid materiaIsi 

(8) Manufacture of a&Ra~goli.  ' 

(9) h u f a o t u r e  of Bmgles. 

(10) ~anuftbcture of Painta, Pigments, Varnishes and Distemper. 

amup-IlI Forest Based Industry, 

(1) K ~ W  tuttiu and broom making, 

(2) Colleotion, Promsing and'p~king of Forest products. I 

(3) Phofo Framing. ' . 
* 

(4) Manufatme of J n h  Produota (under Fibre Industry,) . 

hup--IV : Ago Based and Food IndusCry. 

(I) Pithwork manufbture ' of pith Mata and Garlands eta, 

(2). h h e w  Processing. 
- .  

(3) ~ B s r  CUP wag, 

1 Omup-V Polymer and Chemical Based Industry, . . 

(1) Froduck oub bf rexins, PVC, e k .  

- (2) Horn &d Bone including ivory produotti, 

(3) Cwdle, Camphor and sealing wax making. . 

4) Manufacture of paokaging $.em of Plaetics, 

6) Manufacture of Bid;, 

- (0) Manufaokme of MeMd.  

(7) hufaoture of Essential Oils. 

(8) Manufaoture of Shampoos. 
* 



(9) . Manufsotm of Hair Oh. 
I .  

(10) ~eterge i te  and Waahing Powder Making (Non Todo). 

k u p - V 1  -erbg and Non Convenf ional Energy. 
# 

{I) &4;ifactm of Paper Pk, Clip, W t y  Ph, 0tow Pine, oto, 

. (3) Umbrella aasemblii. 

(4) ' ~ o l m r m d  Energy implements. 

'- (6) Mauufacture of hadmade utensils out of Braas. 

(6), Masufactum of handmade ubnsi2s out; of hpper, 

(7) Manufadure of hasdmdoLuteasila out of Bell Metal. 

(8) Other srtioles msda out of Braas, Coppor and Bell ~Ltal. 

(9) Production of Radios. 

(10) Froductios of Gaasetts Playor whotbr or not f i t td  with radio. 

(11) Produotion of Cawtte mrder whether or not fittd with radio. 

(I 2) Produotion of Voltago stabilizer. . 
. . 

(13) Carved Wood aud Artbtic Furniture making. 

, (14) Tin Smithy, 

(la) Motor Wirlding. . 

(16) JViro Not Making. 

'18) bnufaotum of Rural Tra~lapork-Vohiole such ' as : a n d  : 
BuUock O d a ,  Small Boats, Ammbly of Bi-oyolee, QoleARi* 
Motorid &&a, e to  

(19) Mhufaotura af Musical Inntrumeats. 
. 
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.. 

aroup-411 Textile IndusrCy. (Excluding Khadi). . ' 

(1) Hosiery (Excluding ~ h i d i ) .  
.. ' I 

1 
(2) Tailoring and preparation of R e d y  made Garments. . I 
(3) Batick wofk I 

1 

(4) Toys and Doll Making: 

(6) Thread Balls and WoUen Balling Lacchi . Makiug . . yarn a d  I Kbadi only. 
(6) Embroidery. 

I .* 
t 

(7) Mannfact.l~re of Surgical Bandages. 

(8) StoveEWicks. 

Group--VIII : Service Industry. 

1. Laundry. 

2. Barber 

3. Plumbing 

- 4. Qervcing of Electrical Wiring and Electronis domestic a p p l i a a ~  
and eqdil)monts. 

-5. Repairs of dicael engines, Pl~lnp ~ e h ,  etc. - 
6. Tyre ~nlcani'ain~ Unit. 

7, dgriculture servicing for spmyers, insecticide, pump sets, eb.  

8. -Hiring of sound systerns like lolid speakem, alllplZer, d o ,  etc. 

C - 9. Battery Charging. 

10. Art Board painting. 

11. Cycle repair shops. 

12. Masonry.. 

GOVBRNMEhT CBWRAL PRESS, GANDHlNAGAZt. 
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